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GOVERNMENT OF KERALA

Law (Legislation-G) Department
NOTIFICATION
No.4993/Leg.G2/2019/Law. Dated, Thiruvananthapuram, 6th July,_2019

21st Mithunam, 1194
15th Ashadha, 1941.

In pursuance of clause (3) of Article 348 of the Constitution of India, the Govemor of
Kerala is pleased to authorisc the public-4on in the Gazette of the t"ollowing translation in English

language of the Univ_ersity Laws {(Amendment) (No. 2} Ordinance, 2019 (35 of 2019).

By order of the Govemor,

VUAYAKUMAR. T.,
Special Secretary (Law).
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[Translation in English of “2019-6)21 mudqaenuor; mlooend (eenndl) (2-o0 maud)
@odasimaday” published under the authonty of the Governor, ] '

ORDINANCE No. 35 OF 2019
THE UNIVERSITY LAWS (AMENDMENT) {(No. 2) ORDINANCE, 2019

Promulgatéd by the Governor of Kerala in the Seventieth year of the Republic of India.

AN
ORDINANCE

to amend the Cochin Universiiy of Science and Technology Act, 1986, the Thunchath
Ezhuthachan Malayala University Act, 2013 and the A.P.J. Abdul Kalam T echnélogica!
University Act, 2015.

Preamble—WHEREAS, the University Laws (Amendment) (No. 2) Ordinance, 2019
(22 of 2019) was promulgated by the Governor of Kerala on the 6th day of March, 2019;

AND WHE.REAS, a Bill to replacé the said Ordinance by an Act of_. the State Leéislature
was published as Bill No. 201 of the Fourteenth Kerala Legislative Assembly and the same could
not be introduced in, and passed by, the Legislative Assembly of the State of K.érala during its
session which commenced on the 27th day of May, 2019 and ended on the 4thi of July, 2019;

- AND WHEREAS, under sub-clause (a) of clause (2) of Article 213 of the Constitution of

India, the said Ordinance will cease to operate on the 8th day of July, 2019;

AND WHEREAS, difficulties will arise if the provisions of the said Ordinance are not kept
alive with certain modifications;

AND WHEREAS, the Legislative Assembly of the State of Kerala is not in session and the
Govemor of Kerala is satisfied that circumstances exist which render it necessary for him to take
immediate action; | .'

Now, THEREFORE, in exercise of the powers clonfen'ed by clause (1) of Article 213 of the

Constitution of India, the Govemor of Kerala is pleased to promulgate the following Ordinance:~—
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1. Short title and commencement.—(1) This Ordinance may be called the University Laws
(Amendment) (No. 2) Ordinance, 2019.

(2) It shall be deemed to have come into force on the 6th day of March, 2019, _

2. Acis 31 of 1986, 24 of 2013 and 17 of 2015 io be temporarily amended —During the
period of operation of this Ordinmcé, the Cochin University of Science and T.eclhnology Act, 1986
(31 of 1986), the Thunchath Ezhuthachan Malayala University Act, 2013 (24 of 2013) and the
A.P.J. Abdul Kalam Technological Univ'e_rsiiy Act, 2015 (17 of 2015) shali have effect subject to’
the amendments specified in sections 3 to 5. |

" 3. Amendment of Act 31 of 1986—In the Cochin University of Science and Technology Act,
1986 (31 of 1986)— | . '

- (a) in section 10, after item (jii), the following item shall be inserted, namely—
“(iii a) the Controller of Examinations;””;

{(b) in section 13, for sub-section (1), the folldwing sub-sections shall be substituted,

namely:—

“(1) The Syndicate shall appoint a person selected by the Government from amoﬁg a
panel containing the names of two persons furmnished by the Syndicate to the Government, as the
Registrar of the University for a périod of four years from the date on which he enters upon his
office or till he completes the agé of fifty-six years, whichever is earlier and on such terms and

conditions as may be prescribed by the Statutes.

(1A) The person appointed as Registrar shall be eligible for re-appointment for one
more penod subject to the provisions in sub-section (1).”; -

(c) after section 13, the following section shall be inserted, nax_nely:—-— _

“13A. The Controller of Emrﬁinations.—-(l) The Syndicate shall appoint a person
selected by the Government from among a panel containing the names of two persons furnished
by the Syndicate to the Government,'as the Controller of Examinations of the University for a
period of four years from the date on which he enters upon his office or till he completes the age
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of fifty-six years, whichever is earlier and on such termns and conditions as may be prescnbed by
the Statutes. '

(2) The person- appointed as Controller of Examinations shall be eligible for
re-appointment for one more period subject to the provisions in sub-section (1).

-(3) The Controller of Examinations shall be a whole-time salaried officer of the
University and shall exercise such .powers and perform such duties as may be prescribed by the
Statutes.””; '

(d) in section 14, for sub-section (1), the following sub-sections shall be substituted,

namely:—

"'(1) The Syndicate shall 'appoint a person selected by the Government from amohg a
~ panel containing the names of two persons furnished by the Syndicate to the Govermment, as the
Finance Officer of the University for a period of four years from the date on which he enters upor.1
his office or till he completes the age of fifty-six years, whichever is earlier and on such tcrms and.

conditions as may be prescribed by the Statutes.

(1A) The person appointed as Finance Officer shall be eligible for re-appointment for
one more period subject to the provisions in sub-section (1).”.

4. Amendment of Act 24 of 2013.— In the Thunchath Ezhuthachan Malayala University
Act, 2013 (24 of 2013)— '

(a) in section 32, for sub-section (6), the following sub-sections shall be substituted,
namely:— _ _ ' _

“(6) The Registrar shall be appointed for a period of four years from the date
on which he enters upon his office or till he completes the age of fifty-six years, whichever is
carlier and he shall be entitled for the emoluments and other service conditions as may be
prescribed. - ,
' (7) The person appointed as Registrar shall be eligible for re-appointment for
one more period subject to the provisions in sub-section (6).”;

- (b) in section 33, for sub-section (5), the following sub-sections shall be substituted,

namely:—

This is & digitally signed Gazette. . )
Authenticity may be verified through https://compose kerala.gov.im/




_10

*(5) The Controller of Examinations shall be appointed for a pcnod of four
years from the date on which he enters upon his office or till he completes the age of fifty-six
years, whichever is earlier and he shall be entitled for the emoluments and other service conditions
as may be prescribed. | '

(6) The person appointed as Controller of Examinations shall be eligibie for
re-appointment for one more period subject to the provisions in subsection (5).”;

(c) in section 34, for sub-section (1), the following sub-sections shall be substituted,
némely:—

“(1) The Finance Officer shall be a full time officer of the University and
shall be appointed for a period of four years from the date on which he enters upon his office or
till he completes the age of fifty-six years, whichever is earlier and on such terms and conditions
as ﬁaay be prescribed. '

(1A) The person appointed as Finance Officer shall be eligible for
réappoinﬁncnt for one more period subject to the provisions in sub-section {1).”.

5. Amendment of Act 17 of 2015.—In the A.P.J. Abdul Kalam Technological University Act, .
2015 (17 of 2015),— -
(a) in section 16, for sub-section (3), the following sub-sections shall be substituted,
namely:— _ | _

*“(3) The Registrar shall be appointed for a period of four years from the date
on which he enters upon his office or till he completes the age of fifty-six years, whichever is
earlier. The qualifications and experience for the purpose of selection of the Registrar shall be as
approved by the Government. . _

(3A) The person appointed as Registrar shall be eligible for
re-appoinhhent for one more périod subject to the provisions in sub-section (3).7;

(b) in section 17,— .
. (i) for the third sentence in sub-section (1), the following sentence shall be
substituted, namely:—
“The Finance Officer shall be appointed for a period of four years
from the date on which he enters upon his office or till he completes the 'age of fifty-six yearé,

~ whichever is earlier.”;
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(ii) after sub-section (1), the following sub-section shall be inserted,
namely:—
“(1A) The person appomted as Finance Officer shall be ehgnble for
re-appomtment for one more period subject to the provisions in sub- section (1).”;
(c) in section 18, for sub-section (2), the following sub-sections shall be substituted,
namely:— ' '

“(2) The Controller of Examinations shail be appointed for a period of four
years from the date on which he enters upon his office or till he completes the age of fifty-six
years, whichever is earlier. The qualifications and experience for the purpose of selection®of the
Controller of Examinations shall be as approved by the Government.

" (2A) The person appointed as Controller of Examinations shall be eligible
for re-appointment for one more period subject to the provisions in sub-section 2.7

6. Special provision regarding the existing Registrars, Controllers of Examinations and
Finaf:ce Officers—Notwithstanding anything contained in the Cochin University of Science and
_ Technology Act, 1986 (3 1 of 1986), the Thunchath Ezhuthachan Malayala University Act, 2013
(24 of'2013) and the A.P.J. Abdul Kalam Technological University Act, 2015 (17 of 2015) and
the Statutes, Ordinances, Regulatior_ls, Orders or Rules made thereunder, on and from the date of
commencement of this Ordinance, the existing Registrars or Controllers of examinations or
Finance Officers; as the case may be, of the Universities constituted as per the above said Acts
shall be deemed to have vacated their offices where they.have completed a period of four years in
their offices or have completed the age of fifty-six years whichever is carlier. In the case of the
Registrars or Controllers of Examinations or Finance Officers who have not completed a period of
- four years in office or fifty-six years of age shall continue to hold office up to a period of four
years or fifty-six years of age whichever is earlier. .ln the case of the Registrars or Controllers of
Examinations or Finance Officers appointed from other Departments and who have cbmpleted a
period of four years in their offices or have completed the age of fifty-six years and h_avc vacated
their offices by virtue of the provisions of this Ordixlance,' the law relating to the service conditions
applicable in their parent departments shall be made applicable. |

7. Repeal and saving.—(1) The University Laws (Amendment) (No. 2) Ordinance, 2019
(22 of 2019) is hereby repealed.
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(2) Notwithstanding such repeal, anything done or any action taken under the Thunchath
Ezhuthachan  Malayala  University Act, 2013 (24 of 2013) and the
AP.J. Abdul Kalam Technological University Act, 2015 (17 of 2015) as amended by the said
 Ordinance shall be deemed to have been done or taken under the Thunchath Ezhuthachan Malayala
University Act, 2013 (24 of 2013) and the A.P.J. Abdul Katam Technological University Act,
2015 (17 of 2015) respectively as amended by this Ordinance.

(3) Anything done or any action taken as per the pro;risions of the Cochin University of
Science.and Technology Act, 1986 as amended by' section 6 of the University Laws (Amendment)
Ordinance, 2019 (21 of 2019) and the Special provision in section 10 of the said Ordinance shall
~ be deemed to have been done or taken as per the provisions of the Cochin University of Science
and Technology Act, 1986 (31 of 1986) as amended by section 3 of this Ordinance and the Special

provision in section 6 of this Ordinance.

P. SATHASIVAM,
GOVERNOR.
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